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NG
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- That the aforesaid matter is pending adjudication before thjs

- |-
354

BEFORE THE HON’BLE NATIONAL GREEN

TRIBUNAL PRINCIPAL BENCH, NEW DELHI
M.A. No. 97/2022
In

. Original Application No.05/2020.

Rita Sharma and Others.
------------- Applicants.

Versus.

State of Himachal Pradesh and Others.

........ Respondents.

Action Taken Reporton behalf of the Principal
Seéretary, (Urban Development) to the Government of
Himachal Pradesh in above M.A. in compliance to
order dated 21.07.2023

[, Devesh Kumar S/o Sh. B.D. Gupta aged 48 years
presently working  as Principal Secretary,  Urban
Development to the Government of Himachal Pradesh do

hereby solemnly affirm state as follows: -

MAY IT PLEASE YOUR LORDSHIPS:-

Hon’ble National Green Tribunal.

-

ATTESTED

Executive Magistrate
H.P. Sectt., Shimla
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2. That the said ‘M.A. was listed for recently hearing on
21.07.2023 when this Hon’ble National Green Tribunal has
been pleased to direct to take further remedial action and
ensure disposal of Legacy Waste within the time frame, The
operative part of the order dated 21 .07.2023 is reproduced as
under-

“XXXX. The State/Respondents are directed to
take further remedial actions and ensure disposal
of legacy waste within the timeframe and submit
an action taken report after three months by e-
mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and
not in the form of Image PDF”,

3. That in pursuance to above order, the replying Respondent
has issued letter dated 23.08.2023 to the Executive Officer,
Mfmicipal Council, Hamirpur with the request to intimate

o> as to whether present Legacy Waste Site is Forest Land or
e § .
Q,\;‘J%&' it has been transferred on the name of Urban Development
X 5t

~L""';§<S~ Department after the FCA approval. The copy of ibid letter

o
58
L ¥ .
S & Is praced at Annexure R-1.
z [ N
.?3-' N 4. Thati icati : ’
s at In response to above communication read with Hon’bJe
e

NGT order dated 21.07.2023, report received from

Executive Officer, Municipal Council, Hamirpur vide letter

ATTEKf D

Executive Magistrate
H.P. Sectt., Shimla
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dated 26.09.2023 and 05.10. 2023, states that Municipal
Council Hamirpur is not using Forest Land for dumping
purpose The Municipal Solid Waste is being processed in
the Solid Waste Management plant on daily basis. It is
further submitted that the said Municipal Council has
forwarded FCA case to the Divisional Forest Officer
Hamirpur in respect of 0.65 hectare land for the construction
of Solid Waste Management Plant alongwith road from
main road towards said plant. So far the aforesaid land has
not geen transferred in the name of Urban Development
Depaﬁment but in principal approval has been accorded vide
letter dated 12.07.2004 by the Forest Department. Annexure
—C. The possessmn of Solid Waste Management Plant has
beef recorded in the Revenue record as per Jamabandi 2021-
22. It is further submitted that the land transfer case
regarding 0.65 hectare Forest Land js under consideration
with the office of Deputy Commissioner Hamirpur.

~Howgver,the copy of reports dated 26.09.2023 and

'69

Q[ J 3505 10.2023 alongwith its enclosure received from Executive

yQ Officer, Municipal Counci] Hamirpur are placed at
\-qg’ P
<)
‘g\'bi@q’cg‘»" Annexure R-2 (Colly).
é) o™

'S'

-{r 5. That as perused from Annexure R-2 (Colly), the Municipal
Council Hamirpur had already made payment to the F orest

Department amounting to Rs. 4,27,204/- (Rupees Four

ATTESTED

Executive Magigtrate
H.P. Sectt., Shimla
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Lakhs Twenty Seven Thousand Two Hundred and Four
only) for the Forest Land measuring 0.65 hectare.,

6. That being the long pending matter relating transfer of land
(0.65 hectare) was also discussed in the house meeting of
MC Hamirpur held on dated 14.09.2023 vide resolution
No. 165/2023(2) and it was resolved that request be made
to the Deputy Commissioner, Hamirpur to transfer the said
landq in the name of MC/Urban Development Department,
Accordingly, MC Hamirpur has sent a letter dated
22.09.2023 to the Deputy Commissioner, Hamirpur with
the request to transfer above said land. The copy of
aforesaid letter is placed at Annexure R-3.

7. That as perused from the report placed at Annexure R-2
(colly), the work of processing of legacy waste is being
carried out by the Suntan Life Company. The company had
installed their machinery at Solid Waste Management Plant
to process the legacy waste. Due to heavy rain during
recent rainy season, machinery of the said company was
damaged In addition to it drain as wel] as approach road

N
;;\ @& awarded for construction of road and drain, but the

ﬂ

Q w\@ leadmg to SWM plant were also damaged. The works were
AN

Vi \
@Z\%’L aforesaid works could not be completed due to status quo
Q"\' S
ﬁ_@;&;@ grartted in the case CMA No. 1648 of 2021 & Civil Suit
Q&:"-SC No. 744 of 2021 titled as Rita Shastri & others Vs M.C.
ATTESTED

Executive Magistrate
H.P. Sectt., Shimia
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Hamirpur vid'e which plaintiffs has opposed operation of
SWM. Plant at present site, Which is under consideration
before the Court of Ld. Senior Civil Judge (Court No.1),
Hamirpur (H.P). In the aforesaid matter, the Ld. Court has
direeted on 11.09.2023 to maintain status quo qua nature
and possession over the vacant suit property till final
disposal of main suit. It is further submitted that M.C.
Hamirpur has installed 2™ Organic Waste Composter
(O.WC) machine having capacity 2 tons per day on dated
28-07-2023. The work of construction of shed for the OWC
machine was under progress but due to status qua the same
has been stopped.

8. That according to report referred above, 437 tons of bio
mining legacy waste has been sorted/disposed off in the
month of July 2023, August 2023 and September 2023. The
total quantity of legacy waste 3461 tons has been sorted out
till 03.10.2023.

9. That during the processing, approximately 65 tons of

Refused Derived Fuel (RDF ) recovered from legacy waste.

ey
Responde% b=
of Himes 3
ATTESTED Through GO@ S
Executweﬁ%/a‘gr‘strate
H.P. Sectt., Shimia TS

Declared before me on2F gy ch
:’?283 onﬁth (Solemniy Afﬁxatrgn‘;f )
Who is personaﬂy known
o Exec-.{@; Magistrate

y Sh |
Who is personaly knoun s DFtl ) WP Sectt, Shimia
Cbc/ f‘n f -
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Advocate General.,
Himachal Pradesh.
Verigication

I, the abovenamed deponent, do hereby
solemnly declare that the contents as contained in
paras 1 to 9 'of aboveCompliance ReporttopresentM. A,
are true and correct to the best of my personal
knowledge and information as derived from official
record. No part of it is false and nothing material has
beergconcealed therefrom.

Verified at Shimla on this day of 24 October, 2023

>

Deponent _..-cpyio tiv
acretary 80 £ ot

g:-wt. of Himachal pPracesh

~iela-171002

ATTESTED

{0

Execut;‘vg Magistrate
H.P. Sectt. Shimla



No. UD-E(3)-29/2020 - LT e |
Government of Himachal Pradesh : G bis
: Department ol Urban Developmen - T e )_(7' :
FFrom e : | : ""24'3

The Pr. Secretary (UD) to the,
Govt. of Hlmachal Pmdcqh

.-1:. 0

// The Executive Officer
Municipal Council, Hamirpur
Distt, Hamirpur, HP. | .' ST
Dated: Shimia-2 the_, AL i Q R . 082023
Subject MA No. 97/2022 in OA No 05/2020-Rita Sharma Vs State of HP &
Sl - Ons. |
LS ‘

[\ am directed  to n,fer to your Ieﬁer No. Sanitation
: 'SWMP/%Z,/ML H/2023 dated 25. 07 2023 on the subject cxted above and 10
r::ques-l you to let us know; as to whether present 1egacy waste site is toreat land or

it has been a.frs*'erred to Urban Devulopment Department ai‘tcr the FCA approval.

’ Yours fithfully,

_ ; _ 3 it i ti’m _'Kuman
: : ,L - ( ; = S 4 :'5CC1L ar 3 it)D) tO Th‘L
Q‘f‘{ ' Il Skl ' (Jovt of Himmac h?l ?‘r*w:h
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/@ﬁ.@&d ~ No. Saritation /SWM P/ /{72 /MCH/2023
A ‘.' e v ;' . i :

The Pr. Secretary ( UD) to the

! ’ ’x:“ i‘%c lﬂlf
Sovi. imach desh,Shimla. '/ . . . :
E,—: Govt. of Himachal Prades ‘ i 'a f'c: Diss N,.:%SD‘]_
; ) e

Dated : the Hamirpur 26~9 198 2023\;1’_:_1 T¥ite Z L

A 2
\-Through S &
The Director , o
Urban Development ,
Govt. H.P.Shimia-2 . ‘
Subject:- ‘M.A. No. 97/2022 in OA No_05/2020 titled as Rita Sharma Vs State of

H.P: & Others .

‘he@tﬂ%r RIS s : : ‘

g P (ZM_ ' : Kindly refer to your office letter No. UD~E(3)-2§{2'0_20 dated 23-08-
2023 on the subject cited above . e : : i
: ' « It is submiited that this Council has’ been forwarded FCA case to the

- Forest deptt. / D.F.O:Hamirpur in respect of 0.65 hectare land for the construction of’ Solid
Waste Mangement Project alongwith road from main road towards said plant.The copy of
the letter No.758 dated 03-05-2003 of forest deptt. is ‘enclosed herewith for ready
reference Annexure- A . e A '

The aforesaid land has not been transferred in.ﬂie. name of Urban
Development deptt, but the possession_of SWM. Plant has been recorded in the

Revenue record as per Jamabandi 202122 ,copy of the same is enclosed . Annexure — B

i

£

, It is further submitted that the land transfer cu".sé‘ regarding 0.65
hecter forest land is under consideration with the office of Deputy Commissioner
Hamirpur . ’ gost -

The Municipal Council Hamiipir had already made payment to forest
deptt. amounting to Rs, 4;27,204 /- for the forest land measuring 0.65 hécter vide cheque
No. 023201 dated 21-07-2004 vide this office letter No, 2599 dated 21-07-2004. In this
connection Sh, S.K. Aggarwal Dy Conservator of Forest ( Central ) addressed the matter to
the Pr. Secreatry ( Forests) Govt. H.P. and copy endst. to this office No. vide letter No.
5679-80 dated 12-07-2004 regarding diversion of 0.65 hecter of forest land. Copy attached :
Annexure - C , ' : S0 WGP b -

After that the forest deptt. given approval for cbnstructio,_n._ of Solid
Waste Management Plant in 0.65 hecter land te Municipal Council Hamirpur. Copy
attached Annexure — D . 4% b - _

It is further submitted that the long pending matter regarding transfer of
land 1,e.0.65 hecter was discussed in the house meeting dated_l-4—0972023 vide Resolution
No. 165 /2023(2) and unanimously resolved that request be made to the Deputy
Commissioner to transfer the said land in the name of MC/Urban Development deptt.




_ This office has.again sent request letter to Deputy Commissioner
Hamirpur along with aforesaid resolution vide this office letter No. 1640 dated 22-09-
2023 regarding transfer as well as mutation of above said land . Copy attached
Annexure - E. | : ' e

:.Th‘e aforesaid SWM Plant 'wasfgonstructed;during t-hé{th’e y-gaa‘;-'2004-2005 :
and same was inaugurated by the then Hon’ble Chief Minister of Himachal Pradesh
on dated 22~ 10-2005 . The SWM Plant is functional w.e.f. 22-10-2005 till today . -

The same is submitted for favour of information please.
Yours faithfully,
- (Sanjay Ku'mm( £
Executive Officer, -

: Municipal Couneil,
Hamirpyr; ¢ .-

Endst No. As above / / MCH / 2023 dated . ' 2023

favour of information and further necessary action please.

o
Executive Officer,
Municipal Council’,

‘Hamirpur .

Advance Copy to -:—--The Pr. Secretary ( UD) to the va_t.\ of H itnacha_l.-_?@i:lesﬁ, ‘Shim.la-'for- ' i
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OI‘!tLe of the Mumcru! Council Hat mrpur,Dlstl Hamupun (H P)
No. ‘aammuou /SWMPI : IMC‘HJQOB ; .

To : Bl
The Pr Sccrc&ary(UD) to the : e

Govt, of Hlmnchal Pradesh , Shimla .

October,2023

T e e —

Dated : the Hamlrpur

Throuf,h l’roper Clmu nek

The Dlrector Lt el

Urban Development ,
Govt. H.P.Shimla-2 . ; .
-07-2023 in respect oTM A. No,

Subject:- Reply in comphance of order dated 21
20 m]cd as Rita: Sharma Vs

97/2022,0riginal application No. 05/20
_State of H.P, & Others .

Respected Sir |
e submmed lhat this Council has been forwarded FCA case to the .f'
Forest deptt. / D.F.O.Hamirpur in respect of 0.65 hectare land for the constmctlon of Solid

Waste Mangement Project alongwith road from main road towards said’ p!%mt The copy of
the, letter No.758 dated 03-05-2003 of forest deptt. is enclosed herewnh for ready

reference Annexure- A.

The aforesaid Iand Ims not been transl‘erred in the name ol' Un ban

Development 'deptt but the possession of SWM Plant has been recorded in the
Revenue record as perJamaband: 2021-22 ,copy ofthe same is enclcsed Annexure——B, |

&

_ ; It is ‘furthet submltted that the land transfer case regardmg 0. 65 hecter '
forest land is under conssdcrauon with the office of Deputy Comm:ss:oner Hamu;pur

The Municipal Council Hamirpit had already made payrnent to forest
deptt. amounting to Rs. 4,27,204 /- for the forest land measuring 0.65 hecter vide this
office letter No. 2599 dated 21-07-2004, cheque No. 023201 dated 21-07-2004. In this
connection Sh. S.K. Aggarwal Dy Conservator of Forest ( Central ) addressed the matter to
thie Pr.Secreatry (Forests) Govt. H.P. and copy endst. to this office,No. vide letter No.
5679-80 dated 12-07-2004 rcgardmg dwerston of 0.65 hccter of forest iand Copy attached

Annexure - C : :
After that the’ forest deptt: given appr()val for constructson of Sohd Waste
Management Plant m 0.65 hccter Jand to Mumcapal Counccl Hamirpur. Cnpy attached
Annexure —D . ; : .

This Council is not using forest land for dumpmg purpose. The
garbage:s bcmg processcd in the Solid Waste Mangement Plant on da:!y basis . .~

The Case CMA No. 1648 of 2021 & Clwl Su:t No, 744 of 2021 |
titlea
as Rita Shastri Vs M.C. Hamirpur regarding S.W.M. Plant is under" consnderation in the
ourt of Senior Civil Judge Court No. -1 District Hamlrpur (HLP). "Ehe Court has given
h cision on dated 11-09-2023 that both the parties directed to mamtnm status quo qua
r};xiure and rpo'sjst.’-ssmu (;)\"jer the vacan{ suit property till final dlsposal of main suit .
1e copy of above said dec N
Annmﬁi i ision is enclosed mrewnth in respect of subjcct matter as

¥
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_ It is further submitted that M.C.Hamirpur has insta-lledé"“ OWC
machine having capacity 2 tons per day on dated 28-07- 2023. The wark of canstruction of
shed ﬂ:l”he OWC machine js in progress but due to status qua the same has been
stopped. Biken sl

-~ The Suntan Life company had installed their machinery at Solid Waste
Management Plant to process the legacy waste. Due to heavy rains machinery of the said
company was damaged. In addition to it drain as well as approach road eading to SWM
plant were also dar_nag_ed._The works were awarded for construction of road and drain, bu
the eforesaid works could not be completed due to status quo. : :

Legacy ‘_Nast_e :- The work of processing of legaéy waste is being carring out by the
S:untan Life Company,The total quantity of legacy waste 3460.713 tons has been sorted out
till 03-1 9-2_023 -The legacy waste management report is enclosed herewith as Afinexure ~F

Legacy Waste Clearance report of Suntan Life Company:- This Counci} received
clearance report regarding legacy waste from Suntan Life vide referénce No, STL/ 2308167
dated 04-10-2023 vide receipt diary No. 2118 dated 05-10-2023 . As per the contents

of said report 437.030 tons of biomining legacy waste has been sorted out/ disposed of’

in the month of July 2023 , Aug, 2023 & Sep. 2023 . Approximately 65 tons of RDF
recovered from legacy waste during the processing , out of which 46 tons has been
disposed of . A copy of above said report is enclosed herewith in the matter please as
Annexgises Gix e B e

Dry Waste :- The dry waste is sent on regular basis. The detail of sent RDF we.f. 24-10-
2019 to 30-09-2023 is enclosed as Annexure-H. ~ . L, (o e e
Wet Waste - At present one Organic Waste Composting machitie OWC) ’@f capacity one

ton  is regularly working at SWM Plant to process daily wet waste along with 74
composting pits . Due to status quo 2 tons OWC machine is not working at the spot .

: The same is submitted for favour of information and further necessary
action please. ; S ey

Yours féithfully,

Aot i ~ (Sanjay Kumar) .
kI : Executive Officer ,
vy ‘ ' Municipal Council,
A , Hamirpur .
Endst No. As above 17977 dafed 9% ttj'2023
Advance Copy to :-1. The Pr, Secretary ( UD) to the Govt. of Himachal Pradesh, Shimla

for favour of information and further necessary action please. 3l
\/%. The Director UD Palika Bhawan Shimla for favour of information and further necessary

action please. . .
3. 8h, Yash Thakur Advocate (Mob, No.9711001 124) Chamber No.429,Lawyers Block -

Saket Court Complex New Dethi- 110017 for information in reference to letter No.§97

ted 13-07-2023 . ' N
dated 13-07 , b Uﬂﬂﬁ/f |
Executive Officer, -
Municipal Council ,
Hamirpur g *
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No . SWM Project/ /bUv /MCH /2023 Dated99-G~ 2023
From
i The Executive Officer,
Municipal Council,
Distt. Hamirpur.
To
The Deputy Commissioner ,
Hamirpur , Distt. Hamirpur (H.P.) .

Subject:- Diversion of 0.65 hectare of Forest land in favour of Municipal Counci!

Hamirpur for the construction of Solid Waste Management Project at

Hamirpur under jurisdiction of Forest Division and Distt. Hamirper ,

Himachal Pradesh .

- Sir

In continuation Council letter No. SWM Project / 119/MCH/ 2021 dated 17-04.-
2021 on the subject cited above .

It is submitted that the aforesaid matter was discussed in the house in its
meeting held on 14-09-2023 and house unanimously resolved vide Reselution No.-165 /
2023(2) of said date . A copy of above said res.{No. is enclosed herewith for favour of prejual
please. The aforesaid matter is under consideratiofr in your good office vide letter No. 119
dated 17-04-2021 . ,

Further it is submitted that Municipal Council Hamirpur forwarded FCA cast
to Forest deptt./ D.F.O. Hamirpur and Forest deptt. letter No.-758 dated 03-05-2003.

Copy attached Annexure - A '

After that Sh. S.K. Aggarwal Dy. Conservator of Forest ( Central ) sent letter
to the Pr. Secretary ( Forests ) Govt. of H.P. department of forest civil Secretariat Shimla on
dated 12-07-2004 and copy endst. to Municipal Councl Hamirpur No. as 5679-80 regarding
diversion of 0.65 hectar of forest land in favour Municipal Council Hamirpur for the
construction of Solid Waste Management Project . Copy attached Annexure-B .

Municipal Council Hamirpur make the payment to Forest deptt. regarding
land as well as trees cost amounting to Rs. 4,27,204 /- though cheque No. 023201 dated
21-07-2004 vide office letter No. 2599 dated 21-07-2004 . Copy attached Annexure- C .

Letter No. of forest deptt. Conservator of Forest (P & L ) - Cum- Nodz!
Officer O/o Pr. CCF HP Shimla-1 addresed to the Conservator of Forests ( Central Y5
GOI , MOEF , Northern Region office , Bays 24-25 , Sector — 31- A. Daskin Ma::
Chandigrah — 160030 dated 09-08-2004 regarding diversion of 0.65 Hecter of forest land jn»
favour of Municipal Council Hamirpur for the construction of Solid Waste Management
Project at Hamirpur and cost of land as well as trees is amount Rs. 4,27,204 = 00 ( i.e. Present
value of forest land is Rs. 3,77,000/- and trees cost is Rs. 50,204/- ) .Copy attached Anx- D

The Forest deptt. given approval letter regarding 0.65 Hecter land to
Municipal Council Hamirpur for construction of aforesaid Project .Copy attached Anx —E

The aforesaid SWM plant was constructed during the 2004-2005 and same was
inaugurated by then Hon’ble Chief Minister of Himachal Pradesh on dated 22-10-2005 .
SWMP is functional w.e.f. 22-10-2005 till today . Many types of machineries are installed
there for processing of garbage . Revenue paper of said land is enclosed herewith . Anx. F &

In the light of above narrated facts , your good self is requested to kindly issue
the direction to Revenue Authrority regarding to transfer as well as mutation of the above sa’

land in the name of M.C. Hamirpur / Urban Development department .
. Yours faithfully ,

N
D.A.:- As stated above Execu iv[semﬁ}fﬂﬁ

Municipal Council,
Hamirpur.
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Govermnid ol dia
Pelinistry ol Enviconnient & Forests

Naorthern Regional Qlfice

Bays ooy V008
SOy VLN
Chandiearh

Dated: FA .07, 2004

snﬁas{u_.‘-

.-uhhu {)t\'usmn ol 0.65 hectare ol Torest !mid in favour of Munieipal Council Hamirpur Tor
¢ construction of Solid-Waste Mamxgﬁmcnl Projget at Hamirpur ander Jurisdiction of
nﬁl‘nwmuh tifld Unsu llmnnpm Hm}mlml Pradesh. :
TENUS e sl TR
iz T am directed (o lclu to yom iclter io. Govt. of H P leum No Ff1:-B- 1(2)-42:3H|)1
duted f‘}(ﬂ 2001 & Pr Chiel Conservator ol Forest fotter no. 1°L48- 81772003 (FCA) dated
21.6.2004 on the above mentioned subject seeking prior approval of the Cenitral Goveriment in
uumdunu. with. Section-2 of the Forest (Conscrvation) Act, 1980, It has been decided to aceord
2 'Iu prindplc dppmwt to the :zb(wc, muummd prnpusn! sub;u,t to c(smpllanw as under:-

e (ml ol ;.umpc.nwum uiiaiuuinh--n 4 ],tm ;n‘u{wsud .I‘:t‘lﬂ?i'm;— may he ru:-uhjﬂf.(.f frenn he

UsUE agehey.
bl Net Present Value {NPV) of 1hc lmcs{ land bun;_, diverted fornien u)H.SlI} puuﬂm ity

“heealized front the user agency, as per ministry’s dircetions issucd vide letiers Noo 52
B C (Pl dJutud Hi‘ﬂf’t)f” mul Iluu hh Suprenie” Court ol India: Order dated

3071072002,
l (_ahhrg\n that no l CA wolalmn has ldkw place.

CFhe c,ump}mnu, on the above mdy hc quhmmad al lhﬁ,arhu,[ The usc of forest hantl with
itk lle nllowf.d,ull Tul dppmvul i ucunrlcd % R R

Yours Tatthiud v,
LA
3 11
(S'K /\gdli wal) % iy

A / Dy. Conservator of Forest (LR_HH('II)

T | 2 '1,7 - ! ‘. : mv-
(UJ o= 1 ‘ h‘"h'.._ﬁn""/ 2 : ; ¥
I ‘The Pr. Chief Conservator ol Forests, 1.1, Talland, Shimla- 17'100!\//

Ty

SPRLREE BT I)m.clor A1), Ministry of inwmnmcnt & Forests, Parvavaran Bhawan.
Complex, Ladhi Road, New DLllu :

§ (hluul llh A ‘75’
: f L ,E-“-r" L}g’-glﬁ,&d’é?}{pé—ﬂ] _Dt'f¢d/ q{(ﬁ'ﬂﬂf} TVI/"-‘{
L\qun IS forwardel & G o ol
U-VM %WMJLZ{?JH 7

B | ' '
IB}/)/ DL ' Q “_'f[--:-

#




| S e i PR e

e , i

TP IR TG B 165 /2025 i 14002023

CITS1 ot wre o P ) e wRye @ T R e R Rrref.—
- T Ao & e qﬁqagvﬂ?g?ma@ HI. ST A ST, 2005 W Tl
B w e TR 0 76711, 772/1 773, 77011, 952/1 ?53’/1,7:‘5_21{1,- 7591,
TSO/L, T60/L,14202/1, 138041, 138/1 7111 & e < 065 R4 A vnfi. e e
Nl T o P W 7 R @y s
& ST w4 e Wwwﬁwmwmﬁwmﬁaﬂwfé@ﬁgﬁmwm
427204/ 5 B T T foar T X T o o T wRee

) . W + L v gy o o g 3 4] 3
2 : R o i :
a1y S o 3 Ll v N . o
¥ @ . . i ¥ ' 3 by { ]
| ¢ e O ; : y 1 e
¥ i . g
.- ) arrly . ok

Exeowtive Offcar |

Mu!-’;k:if&:z_?‘!’.?qu:‘ruil i j : L |
hinia i S PR TR uRyg sdRgy




